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O.A.No. 457/1992
1.A. No.

BU

IN THE CENTRAL ADMINISTRATIVE TRIA/ NAL
AHMEDABAD BENCH

DATE OF DECISION  1-12-1992

Shri MM. Sanghavi

Shri B.B. Gogia

Versus

Union of India and Others

Shri Akil Kuyreshi

Petitioner

Advocate for the Petitioner(s)

Respondent

Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr N.VeKrishnan Vice Chairman.
The Hon’ble Mr. R.C. Bhatt Member (J)

1. Whether Reporters of local papsrs may be allowed to see the Judgemenl/?/

2. To be referred to the Reporter or not ? >

3. Whether their Lordships wish to see the fair copy of the Judgement ¢,

4. Whether it needs to be circulated to other Benches of the Tribunal 7>
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2. ' The applicant's grievance relates to the non-

settlement of his medical claims amounting teC Rs.35727/=-
The claims arose when he was hospitalised some time

in August 1988, 1t is seen from the annexures filed

in the Application that cearrespondence has been going

oh between the applicant and the respondents,

As a matter of f act Annexure A-10 is the letter
dated 30-8-1990 frpm the applicant to the Director
Ma intenance, W/T/R, regarding his medical reimbursement
claim, The applicant has also mide representation on
20=2-1991 (Annex, A-11) to the Additicmal General
Manager, Grievance Cell, in the office of the 2nd
respndent, This representationwas fawarded by
letter dated 20~2«1991 (Annex.A-12) to the DE,TMM (M)
Rajkot and the Jletter dated 28«12~1991 (Annex,A-13)
which is addressed tc the AQO (T.A.) in the office of
the 2nd respondent, senddng the copy of the Circulsr
of the Conmissioner of Health and mMedical Services,
Gandhinagar, giving the rates obtaining in K.A.Hospital
Bombay fa angicplary amd by-pass surgery, In short,
the mitter has been pending for iong in coarrespondence
with varicus parties, As the claim arose in 1988 it is

necessary to settle it early,

3. The applicant has filed this Application for
a direction to the respondents to reimburse the medical
claim mdde by him with interest at 18% from the due

date,




4, In the view we are taking in this matter

ZLJLA-( Lorre
we/-admitted the application and we,felt it appropriate
to dispense with the faml reply of the respondents ang

dispose it of after hearing the parties,

L There is no justification for delaying the
claim, The applicaht must be told finally either that

his claim has no substance o that only a part of his
claim can be sancticned, It is only proper to direct
respondents tc finally dispose of the claim within a
reasonable period,

6, Hence, we dispose of this application with the
direction tc the second respondent i,e, the Chief General
Manager, Western Telecom Region, Bombiy, to take into
consideraticn this matter and x& arrange to dispose of the
applicant's x&X claims finally within a period of faeur
months from the dste of receipt of this order. We make it
clear that in case the second respondent requires anpy
clarificatiicns or orders from respondent no,1, he should
obtain them expeditiously infaming them about time 1imit
prescribed in this order for compliance, He should also
treat this application as an agditional representatijion
filed by the applicant fa dispesal by him, The Registry
shall send a copy of this application tc him dlong with

this order,

Te The application is disposed of dccordingly,

([l

[\,/L.O\/&/ /WV
( R.Co BRatt) (N WV . Krishnén)
Member (J) Vice Chairman

I'AS‘
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Mahipatbhai Mansukhlal Sanghavi
A-57, Saurabh
Neminath Seciety,

Raiya Read, Rajkot-5 Applicant
Advocate Shri B.B. Gegis
Versus

1, Union of India
Through Secretary,
Department of Telecem
Government of India
New Delhi -1

2, Chief General Manmager,
Wwistern Telecom Region,
Bembay

3% Director Genmeral
Deptt, Of Telecemmunicatien
Government of India ,

New Delhi Respondents,
Advecate Shri Akil Kureshi
R UDGEMEN
IN
O,A, 467 of 1992 Date:1=12-1992
Per Hon'ble Shri N; V, Krishnan Vice Chairman,

Shri B.B, Gegia Advecate fer the applicant
On our request, Shri Akil Kureshi, Standing Coumsel takes
notkce of this applicatien and enters appearance for the

respondents, A copy of the application is served em him,
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2 The applicant's grievance .relates to the non-
settlement of his medical cls ims amaunting to Rs.35727/
The claims ar cse when he was hospitalised some time

in August 1988, 1t is seen from the annexures fi led

in the Application that corresponde nce has been going

oh between the applicant and the respondents,

As a matter of f act Annexure A-10 is the letter
dated 30-8-1990 frpm the applicant to the Director
Ma intenance, W/T/R, fegarding his medical reimbur se ment
claim, The applicant hés also mAde representation on
20-2-1991 (Annex, A-11) tc the Additicndl General
Manager, Grievance Cell, in the office of the 2nd
respndent, This representacionwas fawarded by
letter dated 20-2-1991 (Annex.A-12) to the DE,TM/MW (M)
Rajkot and the letter dated 28-12-1991 (Amnex,A-13)
which is addressc¢d to the AQ (T.A.,) in the office of
the 2nd respondent, senddng the copy cf the Circuler
of the Conmissiocner of Health and mMedical Services,
candhinagar, giving the rates cbtaining in K.A.Hospitdl
Bombay far angiocplary and by-pass surgery, In short,
the matter has been pending for locng in correspondence
with variocus parties, As the claim arcse in 1988 it is

necessary to settle it early,

3. The applicant has filed this Application for
a direction to the respmdents to reimburse the medical
claim m@de by him with interest at 18% from the due

date,




4, In the view we are taking in this matter
we admitted the application and we felt it appropriate
to dispense w#_.th the faml reply of the respondents and

dispose it of after hearing the jarties,

Se There is no justificetion for delaying the
claim, The applicant must be told finally either that
his claim has no substance o that only @ part of his
claim can be sancticned, It is only prcper to direct
respondents tc finally dispouse of the claim within &

reasonadble pericd,

6, Hence we dispcse of this application with the
directicn tc the second respondent i,e, the Chief General
Manager, Aestern Telecom Region, Bombiy, to take into
cnsideraticn this matter and Rx arrange tc dis; cse of the
applicant's x®X claims findally within a period of four
menths from the da € of receipt of this order. We make it
clear that in case the secund respcndent rejuires any
clarificatiicns or orders from respondent no,1, he sh yld
obtain them expeditiocusly infarming them abcut time 1imit
prescribed in this crder for compliance, HWe should also
treat this agplication as an additional representation
filed by the applicant for dispésal by him, The Recistry
shall send & copy of this applicdtion tc him along with

this crder,

7o The application is dispoused cf acccerdingly,
( R.C. Bhaty) (N.V. Rrishnan)
Member (J) Vice Chairman

*AS,




